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File taken up in compliance of the directions issued by the

Hon’ble High Court of Delhi conveyed through its office order No. R-

235/RG/DHC/2020 bearing endorsement No.R-236-268/RG/DHC/2020

dt.16.05.2020.

Pr: None for the appellant

Sh. Atul Chaturvedi, Ld. Counsel for the respondent

As informed by the Reader of this court, the Ld. Counsel for

the appellant could not be contacted as there was no phone number in his

vakalatnama. However, notice in the present case was issued to the Ld.

Counsel for the respondent telephonically and through SMS regarding the

hearing of arguments in this case for today.

Ld. Counsel for the respondent has stated that he is not in a

position to argue today since his file is in his Chamber and the Chambers

are blocked due to pandemic of Covid-19. He has requested to fix this

matter in the mid of June, 2020 for arguments since he is also having

heart problem and particularly sought the next date of hearing for

18.06.2020.
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Ld. Counsel for the appellant is not present for arguments

through this Video Conference hearing. Therefore, in the interest of

justice, notice of intimation be issued to the Ld. Counsel for the parties

for the next date of hearing through electronic modes i.e. by mobile

phone, by Whatsapp, SMS etc. so that the Ld. Counsel for the appellant

would also be in a position to argue the matter in this case in the

presence of opposite counsel on the next date of hearing. It should also be

mentioned that written submissions be also filed by the Ld. Counsel for

the parties through e-mail for proper assistance in disposal of this appeal.

On request and in the interest of justice, put up this matter

for arguments on 18.06.2020. Meanwhile, the Reader of this court is

directed to take all the necessary steps in compliance of this order.
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